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Central Administrative Tribtal 
HYDERAB4D BENCH: AT FFYDERABAD 

O.A. No. 264 of 1991 	 Date of Decision 

Mr. nvenuqopal 	 Petiti 

Kurn. P.Sarada 	 Advo 
	

for the 
(s) 

Versus 

f Enar. (E 
	

S.C. R 
Secunderabad and 3 others 

Mr. N.VRatr.ana, SC for Railways 	 Ad 
Re 

for the 
tt (s) 

CORAM: 

THE HON'BLE MR. Murthy, Member (Judl. 

 

THE HON'BLE MR. R.41asubramanian, Menher (Admn. 

Whether Reporters of local papers may be allowed to 

To be referred to the Reporter ornot ? 

Whether their Lordships wish to see the fair copy of i 

Whether it needs to be circulated to other Benches of 

Remarks of Vice dhairrnan on columns 1, 2, 4 
(To be submitted io Hon'ble Vice Chairman where he 

I-JJNM 	 HRBI 
M(4) 	 I1(A) 

the Judgement? 

Judgment? 

Tribunal? 

not on the Bench) 



S 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDEftkBAD BENCH: 
AT HYDEBABAD 

ORIGINAL APPLICATION 140.264 of 1991 

DATE OF JUN1ENT: 

BETWEEN: 

Mr. M.Venugopal 	 .. 	Applicant 

AND 

1. The Chief Engineer (Electrictal), 
South Central Railway, 
Secunderabad. 

The Divisional Railway ManagerElectrical), 
S.C.Railway, 
Vijayawada. 

The Senior Divisional Electrical 
Engineer (Maintenance), 
S.C.Railway, 	 - 
Vijayawada. 

The Senior Divisional Personnel Officer, 
S.C.Railway, 
Vijayawada. 	 .. 	Respondents 

COUNSEL FOR THE APPLICANT: 	Ms. P.Sarada representing 
Mr. P.Krishna Reddy. 

COUNSEL FOR THE RESPONDENTS: Mr. N.V.Rarnana, SC for Railways 

ODRAM: Hon'hle hri J.Narasimha Murthy, Member (Judi.) 

Hon'ble Shri R.Balasubramanian, Member (Adrnn.) 
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To 
The chief Engineer (Electrical) 
S.C.Railway, Secunderabad. 

The Divisional RailWay Manager (Electrical) 
S.C.Rly, Vijayawada. 	- 

The Senior Divisional Electrical Engineer (Maintenance) 
S.C.Rly, vijayawada. 

The Senior Divisional Personnel Officer, 
S.C.Rly, Vijayawada. 

6. One copy to Mr.P.Icrishna Iddy, Advocate, CAT.Hyd.Bench. 
One copy to Mr.N.v.Ramana, sc for Rlys,CAT.Hyd.Bench. 
One spare copy. 

) 

pvm 



No order as to cc*e 

(R. BALASUBRAMANI? 
Member(Admn.) 

4 

0 

1 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE FON'BLE 
SHRI J.NARASIMRA MURTHY, MEVBER (JUDL.) 

This is a petition filedby the petitionr for a 

reliefto declare the results of the viva-voce examination 

held on 16.11.1990 and to direct the respondents to hold 

selection to fill up the nosts of Artisan in the pay scale 

of Rs.950-1500 (RSRP) against 25% L.D.C.E. quota from serving 

semi-skilled and unskilled employees and set-asicje the 

order No.B/P.565/II/0L/Vol.II, dated 1.3.1991 issued in the 

name of the Senior Divisional Personnel Officer and sicined 

by the Assistant Personnel Officer (Electrical), south Central 

Railway; Vijayawada. 

2. 	Heard the learned counsel for the applicant, Kum. 

P.Sarada representing Shri P.Krishna Reddy and the learned 

Standing Counsel for the Railways, Shri N.V.Ramana who 

produced the records before the Court. We perused the 

records. This petition is similar to the petition filed by 

24 petitioners viz., O.A.No.212 of 1991. The facts in both 

the cases are similar and the contents of the Oounter are 

also similar. The petitioner herein is simjlarly placed to 

the petitioners in 0.A.No.212 of 1q91 and his grievance also 

is same to that of the petitioners in O.A.No.212 of 1991. 

3o, for the reasons stated in our .iüdgment. in 9.A.No.212 o 

1991, we hold that there are no merits in the petition and 

I 

the petition is accordingly dismissed. 

(J.NARASIMJ-TA MURTHY) 
Merober(Judl.) 

Dated: 'Yb L2b. 

v sn 
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TYPED BY 	 COMPARED BY 

IKE 
	

APPROVED BY 

IN THE C~:NTPP.L 'ADMINISTRATIVE TRI310NAL 
HYDRT0kA2D 2ENcH:HYDERkJ3AD 

THE HON'3ILL MR.BIN.JAASThKk: V.C. 

I-N'D 

W 
THE IiON'BLE rvrn,sinyA RAO: M(J) 

THE HQN'BL MR.J.NARASL*IA NURTHY:N(J) 
AND 

THE HON 'J3LE NR.R.BhSU3PAIQLNWW4(A) 

DATED; 3o 3 _99, 

_08DPcr/ JUDGMENT. 

M.A./R.A.  
in 

T,1.No. 	 W.P,No. 

o.a.. 	Ct 
k/ 

A&nit(ted and 
:i 	

Interim direct ions 
ssu d. 

All wed. 

Di4Dosed of with direction4 

Disnussed, c— 
Dismiss, is wi€hdrawn. 
Dismiss,4d for default. 
N.A. Oered/ Rejected. 
No order as to costs. 




